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: 4 . Notifications relating to Minor Administrations
‘ ¢ ) ) :
l UNION TERRITORY OF DADRA AND NAGAR HAVELL (2) They shall come into force,on the date of their pobit- * -
i DMINISTRATION OF 2 cation in the official gazette. )
A by ' -
" — o il . 2. Definitions.—In these rulcs. unlms the sub)ect or- con~ -
f DADRA AND NAGARA HAVELI text otherwise requires— R :
; L. Silvassa, the 17th May 1977 . (2) “Act” means the Contract Labour (Regulation m -
! No. ADM/LAW/CL-(95)16/77.—Whereas the draft of Abolition) Act, 1970. S
. Rules to the contract labour (Regulation and Abolition) Act, (b) “Appellate Officer” means the Appellate Officer - o
B 1970 (No. 37 of 1970) were published as required by Sub- nominated by - the Admm:strator under 'sub m
> 7 " 7"”Sectién (1) of Sectu:tfuI?'f1 of l.t,he S?]!Id gfttat p;ge I*tl% 8t4 to (1) of section 15; .
) f the Gazett ndia, Part ction 3, notifications “ "
?egla‘t)mghteo Ma:orerdmmxstratxons dated 25th December 1976 (¢) “Board” means the Dadra and Nagar Haveli Adv:-
under the notification No. ADM/LAW/CL-(95)35/76, dated sory 4C°D"3¢t Labour board constituted undex
Ist December 1976 of the Administration, Dadra and Nagar tion
Haveli, inviting °bl°c§]'°“% °rb3}’58“t'l'l°“3 from g“ l;e";‘)“; (d) “Chalrman means the Chairman of - the- Board‘ e
be affected thereby, before the expiry of a period o N
g:lym?mh from the date };f publication of the said notifica- (e) "Committee” means a Committee COMW nnder oo
tion in the official gazette. - sub-section (1) of section §; o
f) “F ans a form appended ‘to~thesé’ mla
= And whereas the said gazette was made avmlable to the ® . orm” :ne f the At - =
' - - - public on- 25th December, 1976; - ] (g) “Section” means a-section of the 3 ﬁne-d m
: : T et (h) Words and expressions used bt not de int
e " And whereas no ~§b|ccitéc'£ag{ suggestions were  received rules shall have the meanings assigned to them wader. _
e rom the public on the sa s the Act. 3
o ' , in exercise of the powers conferred by :
T 2. Sumétlg:xer(e lﬁ))rin ls“ecmm 35 of the Contract Labour (Regu- : CHAPTER I
Y " lation and Abolition) 1970 (No. 37 of 1970), tl;xe Adminis- STATE BOARD :
P traltor Dadlra and Nagar Haveli, hereby makes the fo owing 3. Consiirution of the Board—The Board shall ot
» h rules mamely == the following members :— , s
[ o CHAPTER I (a) A Chairman to be appoiated by the Admmmtur 4
Y e
Lo C encement.—(1) These .rules. may (b) One person. representing the Union’ Terntory
o belail’zﬂufe’la:iacmbour (Regulation and Abohhon. Dadra ‘and Nagar Haveli anpom.ted by the- Admhn-
i ra and Nagar Habeli Ruies. 1376). trator from amongst its officials; . -
- 1--118G1/77 _ 57 oo :
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(c) four persons. representing the employers in the
industry and the contractors to whom the Act applies,
to be appointed by the Administrator, after con-

sultation with such employers and contractors oOr -

their organisations, if any;

(d) four persons. representing the employers in the
industry and employ” ~ of contractors to whom the
Act applies,” to_be appointed by the Administrator,
x - after consultation with such organisation, if any of
employeeseepreoenting’_the>respective ‘interests.r~-
B St M B | Ui vy, ok Kt
Terms of office—(1) The chairman of the Board shall

" "Bold office -asrsuchyfor:atperiod ofs threc years from,the date

on which his appomtmmt is ﬁrst’ notified: . in {:the. 1lofficial
gazette.

(2) The member of the Board, referred to in clamse (b) of

~~ rule 3 shall hold~office as Suchiduring-the pleasura of wnthe ~

Administrator. & .o ot s w0 4 e Wy, R

(3) Each of the. members of the Board referred to i
clause (c) and (d)*of rule 3 shall hold office as'such: for a
period of three vears commencing from the date omn. which
his appomtmcnt is ﬁrst notified in tbe oﬁicxal gazette

Provxded that where the successor of any such member has
not been notified in the official gazette on or bfore the expiry
of the said period of three.years, -such. member shall. . *not
withstanding to expiry of the period of his office. continue to
hold such office untdl the appomtm-nt of hls SUCCESSOT- has
been notxﬁed in the. oﬂicxa] gazette.

¢ -t L

(4) If a member is unable to attend a meeting of the
Board. the Administrator: of- the Dadra and Nagar ‘Haveli
or the hody which. appointed or nominated him: may: by notice-
in writing signed on its behalf and bv such member and
addressed to “the Chairman of the said Board. nominate a sub-
stitute in his place to attend the meeting and such a substitufe
member shall have all the rights of a member in respect
of that meeting and.anv decision taken at the meeting -shall®
be binding on the said body.

'-\./5. Resignation—A member of the Board. not being an ex-
officio member, mav resien his office by .a letter in writing
addressed to the Administrator and on such resignation being-
accepted by him. his office shall fall vacant on the date on
which such resignation is accepted.

\./6. Cessation of membership.—If any member of the Board,
not being an ex-official member. fails to aftend three conse-
cutive mcetings of the .Board, without obtaining the leave of -
the Chairman for such absence. he shall cease to be a mem-
ber of the Board .

o

Provided that Ohe Administrator may. if he is satisfied that
such member . was . pPevented by sufficient cause from attend-
ing thrce consecutive meetings of the Board. direct that such
cessation shall not take place and on such direction = being
made. such member’ shall continue to be a member of the
Board

7. D:vquahﬁcanan for membership.—(1) A person shall be
disqualified. for being appomlcd and for being, a- member of
the Board .

(1) if he is of unsound mind and stands 50 dcclnrcd by
a-competent court;.or -
(ii) if he is an undischarge insolvent. or

(iii) if he bas been or is convicted of an offence which.
, . in the opinion .of . the Administrator, m\ohes moral
turpitude.

(2) ¥f a question arises as to whether a dx<o|nlec1t|on has
been incurred under sub rule (1) 1he Administrator shall
decide the same. .

\/8. Remaoval from membership.—The  Administrator  may
remove from office any membci of the Board. if in his opinion
such a. member has ceased to rest the interest which he pur-
ports lo represent on the Board;

Provided that no such member shall be removed unless a
reasonable opportunity isi-given to him of making anv repre-
“septation against the proposed action.

R o

@/9. Vacdnsy —When a vacancy occurs or is ‘likeiii to oecnr

aireport to the Administrator and on receipt of such report,.
thesAdministrator shall take steps to fill thé vacancy by making
#ny ‘estpcintment from amongst the category of persuas ‘to
. whichfa person vacating membership belonged and the per-
~ soks: 30 appointed shall hold office for the remainder of- tbe
of office of the member in whose place he is ap

e-Bom'd,- -

(u) may aftend the meeting but shall not be entitled tn

< vote at such meetings;
(m) shall keep a record of the mumt&e of such

e S JE
(iv) shall take necessary measures to
Ve snons taken at'the mebtingd "of, ‘ﬂ:—‘% &?ﬁ-
11. AIlowances of members—(1) The travelling allowiics

by the-reidpplic-
able to- him' for* journey " performed "by” him on ‘official duties
and shall be pa:d by the authonty paymz his,

B Ty

(2) Thc non-oﬁcnal members of the Boud shall bepaid— .

in the membership of the Boarg, the Chairnfal, shall submit -~ —

travcllmg allowance for attending the meetings- of- the -Board - 9.

at such rates as are admissible to Grade I officers of the Cen-
tval ‘Govarment and daily allowance shall be’ calculated at the °*
maximum. rate admissible to Grade I officers of the Central
Governmentici= i

12. Disposal of business—FEvery question which the holnl
is required~to take iritd’ consideration shall be considered &t a
mee(mrz, or if the Chairman so directs bv sending the neces-

sary ‘papers to every mefiber -for opinion. and the question
shall be disposed of in accordance with the decision of the
majority. .

Provided that in the case of equality of votes the Clnm
shall have a second or 2 castmg vote.

Explanation. —“Chaxrman" for the purpose of - this Rule
shall include the Chaitman’ nommated uhacr nll‘e 13 to pre-
side over a meeting:te: - ’ e .

\/ 13. Mecetings.—(1) The Board shall meet at such 'phou
and nmes as mav be 'Spe(:lﬁed by the Chamnan" *ioe

(2) The Chan-man shall presude over every meeting_ of tg
Board. at -which he-is present' and in his absence a-member’
elected by those- present at |he mectmg shall-prende muc&
meeung ARG I R I

\/14 N(mce of meeting and list of bmnm—(l) O[d
seven days notice shall be gnven to the memben ofa o \-‘._
meetings: «» Tias M e ey L R o

(2) No business which is not on ‘the list of busmas for a
meeting shall.be considered at that meetmg vnthout thg' pet-
\m}n‘m of thé Chairman. . -

15. Quorum.—No business shall be transacted , at_ anz
meeting unless at least four members are present’

Provided that if at any mectingless than four members are
present. the Chairman may ‘adjourn ' the ‘meetine 15 aoothér?
date informing members present and givitg riotice'to the- other!
members that” he proposes to dispose ‘of the" business :t the*
adiourncd meeting whether there is prescribed auorom’ or ‘not,:"
and it shall thereupon be lawful for him to dispose of the
business at the adjourned meeting-irrespective of the numbq'
of mcmbcrs attendmg

16. Committees of the Board.—(1) (i) The Board |

constitufe such Committees and for such ‘purposes or
as it may think fit,

]

i
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~ 2))

- (ii.)- While con§tiluting the Committee the Board may
friominate one of its members to be the Chairman of the Com-
mittee.

*=(2) The Committce shall meet at such times and places as
4he «Chairman- of -the said Committec may- decide and the
Committee -shall observe-such rules- of procedure in regard to
lhe"transaqtion of business at its meeting as it may decide
upon. .

~ (3) The provisions of rule- 11 shall apply to the members
of the- Committee for attending the meeting of the Committee
as they apply to the member of the Bourd.

CHAPTER 111
REGISTRATION AND LICENCING

>~ 17. Manner of making application for resigtration of esta-
'*-/tﬂisbmcqt —

#«-¢1) The application referred to in sﬁb-seclion (1) of sec-
tion-7 shaH-be made in triplicate in Form I, to the registering
oﬂ]:g:r _ng.(iﬁs'd under section 6.

~€2), The .application referred to in sub-rule (1) shall be
accompanied. by a treasury receipt showing paymeni ol the
fees for the registration_of the establishment.

«~ (3) ‘Every application referred to in sub-rule (1) shall be
‘either personally” delivered to the registering officer or sent to
him by, registered post.

-34{A) On. receips.of -the application referred to in sub-rule
-4 y;1 the reg;stenmg..oﬂ'icer shall, .after noting thereon the date
of receipt by him pf the application, grant an acknowledge-
me‘?t to the applicant.

18: Grant:of certificate of registration.—(1) The certificate
‘of registration granted under sub-section (2) of section 7 shall
be in F(J)rm P ]
-3¢ (2). (The registering officer shall maintain a register in Form
M sshowing ‘the particulars. of establishments in relation to
"which certificates of registration have been. issued by him.

.(3) If, in relation to an establishment, there is any chunge
in the:particulars specified in the certificate of registration, the
Jprincipal employer of the establishment shall intimate to the
reuimingzogncen.within thirty days from the date when such
.changes takes place, the particulars of, and the reasons for

.;&.J... . Leess . FETNY f
. ¥ 19~Circumsiances in which_application for registration may
- "~ be rejected —(1) If any application for registration is.:not
_dxaompletasin all ‘respects, the. registering officer shall require
incipal:.employer to amend the application so as to
make it complete in all respects;
R I TR TN R . - i
" (2) If the principal employer, on being required by the
” registering_ officer to, amend his_application for registration,
‘“omits~®r fails to do so, the registering officer shall reject the
.application for registration.
4i.20. Amendment of certificate of regisiration.—(1) Where
_sq receipt of the intimation under sub-rule (3) of rule 18, the
" tegistering-officer isTsatisfied that-an amount higher than the
amount which has been paid by the’ principal cmployer  as
-fees'- fow- the -registration --of - the establishment is payable, he
shall require such principal employer to deposit a such which.
together with the amount already paid by such  principal
employer, would ‘be-equal to such higher amount of fees'pay-
able for the registration -of- the establishment and to produce
~..the, treasury receipt showing such deposit.
713 w2) <Where, :0n receipt of. the intimation referred to in sub-

% - Foler{Buof rule-18, the registering officer is satisficd that’ there
< has octurred a change in_the particulars of :the establishment;

" --ag entered in the register in Form III, he- shall amend the said

~ register and record therein the change which has occurred :

S 1 N W P

" Provided that:no-such-amendment shall effect anything done

A . or any action taken or any right obligation or liability acquir-

“‘ed or incurred before such amendmeat :
* % Provided further that the registering officer’shall not carry
‘ out any amendnent in the register in Form IIT unless ~ the

\ appropriate fees have been deposited by the principal
. employer.

\/22 Matters to be ‘taken into account-in gr

A s
\_~21. Application for a, licence.—(1) Every application: by a

contractor for the grant of a licence shall be made in tripli-
cate iri Form 1V, to the licensing officer notified under sec-
tion . . ool

h—('Z)-'.Evc‘.ry application for the grant of a licence shall be

accompanied by a certificate by the principal employer  in
Form V to the effect that the applicant has been em d- by
‘him as a contractor in relation to his establishment and that -
he undertakes to be bound by all the provisions of the Act”
and the rule made thereunder in so far as the provi¥ions are
applicable,to him as principal employer -in respect of the
employment of cegeract labour by, the applicant, - y
(3) Every such application shall be either personaily deli-
vered to the licensing officer or sent to him by registered post.

(4) On receipt of the application referred to- in - sub-rule
(1) the licensing officer shall, after noting thereon the date of
receipt of the application, grant an acknowledgement to the
applicant; .

(5) Every application referred to in sub-rule (1) shall also

be accompanied by a treasury receipt showing.

(i) the deposit of the security” at the rates specified in
rule, 24, and . .- e
(ii) the payment of the fees at the rates specified In

rule 26. )

ing a licence—Ingranting or refusing to -grant x:Htence:*The
licensing officer shall take the following matters:into account,
pamely (— e . o RN
(a) Whether the applicant—
(i) is a minor, or

(ii) is of unsound mind and stands so declared
a competent.court, or

(iii) is an undischarge insolvent, or ST
(iv) has been convicted (at any timei‘duriage-tpétiod

of five years immediately preceding, date “of
application) of an offence which, in’ the’ dpinion

of the Administrator involves moral turpitudes;

(b) whether there is an order of the ‘Administrator ‘or
an award of settlemfe::lt] for ‘the abolition: &f contract

- labour’ in respect o e particular type -of 4 L
the establishment for which the applicant ‘i
coatractor; o hmttt o (:-__')Tj:%':

(c) whether any' order has been made in respect ‘of

- e

~

:

%

g

applicant under sub-section (1)-of section'14;rand>if
. so, whether a period of three years has da;ndkom

the date of that order; . IRNEIOR A
(d) -whether the fees for the application have-been-depo-
) sited at the rates specified in rule 26; and
(e) whether thé security has been : deptsited by the

applicant at the- ratu_speciﬁed..jn-frule» 24. a

.

\/iJ.- Grant of refusal of licence—~—(1) On receipt- of. the
ran { ‘

application and:'as soon‘ as possible - thereafter, .

officer shalt make such enquiry. as he considers necessary to
satisfy himself about the- eligibility of the applicant for ~a
licence and if he is satisfied about the eligibility, be shall grant
the licence. o

(2) (i) Where the licensing. officer is"of .opinion that the
licence should not be granted, he shall after-affordingreasen-
able- opportunity to the applicant to be heard, make -an order
rejecting -the apph}:_apon,.‘.ﬁ_,.n_iv.?_“__l‘.!H_g A

" (ii) “The order shall record the 'reasons. for the refusal and
shal]l be commqnicated to the applicant. R
724 -Security —Before a licewce s isstied; ancamh
lated - at the - Tate . of - Rs._. 30 for “eath ‘df-the~w rkmes* .

loyed 'as‘contract 1aboUf;- in IeSpECt vl “whick"the :
:i?:r‘\’ fzr licence has been miade, shall-be<deposited-b he -

contractor for due performance of the .~condftidlit—=0ft ithe
licence and compliance with the provisions of the Act and
rules mcde tl_:ereunde.r. ) e i TR

PR caey

: Px-o{rided that where.the. conh'aéfor‘ is a co-operative Saciety
the amount deposited as security shall be at-the’ rate-of X5 /- _
for each of the workmen to be employed as a eomhbotr.
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T T (725.‘ Form -and terms and conditions of licence.—~Every
- - licence granted under rule 23 shall'te in Form VL

26. Fees—(1) The fees to be paidyfor the grant of a certi-
ﬁcated of registration under section 7, shall be specified below,
pamely :— :

If the number of workmen proposed to be employed on
- contract on amy day—

LT T Rs.

31, Refund of security—(1) (i) On expiry

of licence the contractor may, if he does not.i 10.have his _
licence renewed, make an application to the licensingrofficer - -
for the refund of the security deposited by bim under mple,24. - -

(i) If the licensing officer is satisfied that
of the conditions of licence, or there is Do
tion 14 of the forfejture of security or any 0L
be shall direct the -refund of the security to thr-

(2) 1t there is a0y order directing the forteitore 4K Shy
. ; ' security, amount to- be- =
= o ta) is 20 20 goefiugfedoiro:x the security deposit, and- T
I _ (b) exceeds 20 but does not exceed 50 50 m},’ed tc the applicant._,t-y . o ay moatn
(c) exceeds 50 but does not exceed 100 100 (3) Asy application for'ref und shall; as” a1
o -+ (d) exceeds 100 but does not exceed 200 50.00 licatlon <0 days of the e of
iy ©+ (e) exceeds 200 but does not exceed 400 . 400 = geonc'hsposed of within b : N !‘fﬂlpt- .
~Ees=s - (f) exceeds 400 . 12500 - . LT e
: (2) The fees to be paid for the grant of a licence under ) “cﬁ%‘}ef_’_‘(’i‘) %h;imgﬁ%b;m;&mﬂmﬂ—« -
section 12, shall be .as specified, below :— requiﬁnpl mploygtmg of -contract 1abour
% , such employment is estima ‘to
anlyf dt:ye _number of workmen employed by the contractor on days, the Yencipal Employer of the
' Rs coptractor, as the case may o \
. ’ certincate of registration or licence to the Ie|
(a) is 20 5.00 or the licensing officer, as the case may be,
(b) exceeds 20 but does not exceed 50 12.50 -  over the area in which the establishment 18 :
(c) exceeds 50 but does not exceed 100 25.00 « (2) The & cation f \1ch . m
P n for § temporary ¢e 3 <
fme = -~(d)-excoedg-100 but does not exceeds 200 . 50.00¥  registration o;‘_’xl'mnce shall be made in tripligate ‘Forg VI
(e) exceeds 200 but-does not exceed 400 100.00 » and X respectively and shall be accompanied. "
f) exceeds 44 125.00 receipt or demand draft drawn in favour O
Registering O Licencing Officer as thz.cne.ﬂ
27. Validiry of the licence.—Every licence granted under the payment of 813‘11“'01’1'“{';e fees and I
rule 25 or renewed under rule 29 shall remain in force  for the appropriate amount O security :
w mont"is from the date 1s granted or renewed. ' (3) On _rcceipt' of the, &ppliuﬁon, mpg. n-all .
' ~45. Amendment of the licence.—(1) A licence issued under and on being 85 cither of g Rgeon
rule 23 or renewed under rule 29 may, for good and sufficient gg:‘w&m:‘o ;held 2"‘ n ml’fa w
reasons, be amended by the licensing officer. was of ’:h:” ure wbich ;:ﬁould nott’hm._ :
(2) The contractor’ who desires to have the licence .- _diately, registering officer or e lices o
amended shall submit to the licensing officer an application case may be, shall forthwith grant 2 certificate ‘of
stating the nature of the amendment and reasons therefor. in Form IX or 2 licence in Form XI as y
e o e g o a period of not more than fifteen days. .
3 : @ i (£ Vicadklii officer allows the application bhg X - . - .
¢ ‘sequire o turnish a treasury receipt for the . - (4) Where a_certificate of registration: of Jicence i, not
B ¢, If any, eno-fees thay would have been »  pranted the reasons therefor shall be ‘recoscs by :“.7"“’- .
' . gagedle if the Tic Fbech originally issued in  the tering officer or the licensing officer, ‘a5 & gpayRe.. .-

amended form cxeds

(ii) On the applicant furnishing _ the requisite  treasury
receipt the licence shall be amended according 1o the orders
of the licensing officer.

e fees originally paid for the licence.

(4) Where the application for amendment is refused. the
licensing officer shall record the rcasons for such refusal and’
ioymunicate the same to the applicant.

"\“29. Application for renewal of licence—(1) Every contrac-
i?r shall apply to the licensing officer for renewal of the
cence. :

(2) Every such application shall be in Form VIL in tripli-
. . cate and shall be made not less than thirty days before the
date on which the Yicence expires. and if the application is so
made, the licence <hall be deemed to have been renewed
until such date when the renewed licence is issued.

(3) The fees chargeable for renewa! of the licence shall -be
the same as for the grant thereof.

Provided _that if the application_for renewal is not received
within the time specified i sub-rule (2), a fec of 25 per cent
in excess of the fee ordinarily pavable for the licence shall
be pavable for such renewal.

Provided further that in case where the licensing officer is
satisfied that the delay in submission of the application is due
to unavoidable circumstances beyond the control of the con-
tractor, he may reduce of remit as he thinks fit the payment

e s

ci?ch excess fee.
0. Issue. of duplicate certificate of registration or licence.—
Where a certificate of registration or a licence granted oOr
renewed under the preceding rules has been lost, defaced or
R accidently destroyed, a duplicate may be granted on payment
I's of fees of rupees five.

ment contract labour n _respect O
given. Lo .
(6) The fees to be paid for the grant of thg-geﬂ:ﬁﬁu’oi
rexisivation under sub-rule (3) sball be &8 SPPE, ‘oedow:
: A T )
If the number of workmen t0 be cmployed, by. the contrac- (
. tor on any dBY—..: s

(5) On the expiry of the validity of mt;m ‘ i
ficate the establishment shall cease to mﬁozﬁw
: i f which the certificate was

. el J..W e,
"~ (a) exceeds 20 but does not exceed 50 .- Rs. 1000
(b) exceed 50 but does not exceed 200 v 20.00
(¢) exceed 200 W 30.60

(7) The fees to be paid for ihe grant of & ficence under -
sub-rule (3) shall be specified below :— -

if the number of workmen tobe"jeﬁpl_d}'edvby .the .
. contractor on any day— B

(a) exceeds 20 but does not e.meed‘“s'_b* Rs. 5.00
(b) exceeds 50 but does mnot exced 200H 20.00
: ‘ 30.00

(c) exceeds 200

(8) The provision of rule 23 and rule 24 shall apply to
{he refusal to grant licence Or 0. grant licence under sub-
_rule (4) and sub-rule () respectively.

CHAPTER IV

\/ APPEALS AND PROCEDURE )

33. Form of memorandum of appeal.—{i Every appeal
under sub-section (1) of section 15 shall Le preferred  in
the form of a memorandum signed by the appellant or his g
authorised agent and presented he pellate’ -

person Or sent to him by registered

e e
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. .',N(ii) “The memorardum shall be accompanicd hy
.- fied . copy ol;) the. order appealed from and g Treasury

(2) The memorandum shall sct forth concisely and under
.-district heads the grounds of appeal to the order appealed
' from,.r .

rd
gl e

34. Amendmen; of memorandum of appcal.—(] ) ‘thre

.ihe memorandum of appeal does not comply with the pro-

“'visions' of sub-rule” (2) of rule 33, it' may be rejecteq or

~returned" 0" appellant for the purpose of being  umendcy
within the time to be fixed by thc Appellate Officer.

(2) Where the Anpellate Officer Tejects the

memorandum
‘under sub-rule () he shall .record '

the reason ;or such

. “‘rejection, and commupicate the order to the appellany, -

of appeal is in order. the
appeal, endorse thereon
register the appeal in a
for the purpose called the Regisier of

Appellate Officer shail admit the
“'the date of presentation and shal)
book 1o be kept
Appeals.

(4) (i) When the appeal hag becn andmiitiediy, the
"-»p_cllat_c Officer shall send the noticc of the appeal 10 the
-gistering Officer or the Licensing Officer as the case may
be from whose order the appeal has been preferred and the
Registering Officer or the Licensing -Officer-shall senqd the
record of the case to the Appellate Officer.

the Appellate Officer shall
appear before him ar such
time as may be specified in the notice for (he
appeal. ~

'-4;5. Dismissal of appeal —If on the date fixed for hear-

. {08 ,.lhq appeliant does not appear, the” Appellate officer
‘may dismiss the appeal for defaul( of appearance of the
*ppeliant.

Where an appcal  hus

where 1t is proved that he was prevenied by any sofficient
cause from ‘appearing when the appeal was called on for
hearing, the Appellate Officer shaj) restore the appeal op
iis original number.

(2) Such an application shall. unless the Appeliate Off-

cer extends the time for suflicicnt rearon, pe madc  wilhin
20 days of the date of dismissal, - .

> ", Judgment on appeal—(1) 1f the appeiiant js present
+ the appeal is called on for hearing
cer shall procecd to hear the appellant
agent and apy other persons

pose, and pronounce judgment on the appeal. either con-
firming, reversing or varying the order appealed from.

(2) The judgment of the Appellate Officer shall <tz the
points for determination, the decision thereon and the

reasons for the decisions,

(3) 'i'hc order shall be communicated o the appcllant
and copy thereof shall be sent 10 the registering officer or
the licensing officer from whose order the appeal has been

preferred.

143, Payment  of Fees—Unles otherwise  provided on
thasc rules all fees 10 be paid under these rules shail  be
paid in the local Ireasury under  he. bead of olcennt
(XXXII-Misc, Social  and Develonment Organisaticn.
Licence fees) and receipt obtained which shal be  cuh-
mitted with K

the abplication or ilic memoandum of anpeal
as the case may be,

9, Copies—Capy of the arder of the Registering (1.
cer. Licensing Officer of the  Appellate  Officer may  be
chiniced on payment of fees of rupeas two for cach a:ge:
on an application Specifving the date and other partiznlare
afethe order, made to the oflicer concerned.

&

tw—r30. Welfare and  heals

e “(5) The rest rooint ;

-vide at least fioor

(JYAISTHA 28, 1899) g‘_l’
CHAPTER V
WELFARE AND HEALTH OF CON'I_RACI‘ LABOpR

Jacilities.«—(1) The- facilities
Tequired to te provided under sections 18 and 19 of the Act
namely sufficient supply of wholesome
sufficient number of latrines and’ urinals, washing

aud Lrst-aid-facilities shall be provided by the conraciar
in the case of the existing establishments within seven days
of the commencement of these rules and in the case of
establishments within seven days of the co . . of
the cmployment of ‘contract labour therein. ... ng eQun:

SSUAER e

(2) If any of the facility mentioned in sqb-nﬁe (1) is

not provided by the contractor within the period:. prescribed

the sauie shall be provided by the

in_seven days of the expiry of the
said sub-rule.

period laid down in the

B SN

41. Rest-rooms. (1) In every place wherein  contract
labour is required io halt at night in connection with the
working of the establishment to which :the Act applies and
in which employment of ¢ is li it

teen days of the -Commencement of the employment of- con-
tract labour in new establishments,

(2) If the amenity referred to in sub-rule (1) 15
provided by the conttactor within the period prescribed
principal employer . shadl provide the same: within a
of fifteen days of the expiry of the period laid down m
said sub-rule. .

(3) Separate
cmp_loyees.

(4) Effective and suitable
every room for securing and

riod
the

rooms shall be

provided for, . women

provision shall be _made in
Mmaintaining  adeguate ventila-
tion by the circulation of fresh air and there shall also be
provided and maintained sufficient and suitable nature or
artificial lighting.

-

3 -

accommodation Shalf, }

making use of the rest room, -.

(6) The rest-room

accommodation shall be so constructed so as to affo
quale protection against heat, wind, rajp and shall have
smooth. hard and umpervious surface. o

‘4'_'. Canteen /aciﬁ{ic:‘—(l) In every
which the Act applies and wherein  work
employment of cortract labour s likely
six monthks and where in contract labour
hundred or more are ordinarily empjoyed, an adegquare
canteen fucilities shall” be provided by the contrucior for
the use of such contract labour within sixty days of the
date of coming into force of the ryles in the case of the
existing establishment and within 60 days of tne com-
mencement of the employment of contract labour in the
case of new establishments, i -

establishment to
regarding the

lo continue for
numbcring  one

(2) I the contractor fails to provide the cantcen facili-
lics within the time laid down the same shallabe provided
by the principal emplover within sixty davs~of the expiry of
the time aliowed to the contractor.

(3) The canteen shal be maintained by the contractor
or nrincipzl cmplover, as the Case may be. in an cfficient
manner,

A3 Aecorimodarion Ifi canleen.—(1) The cantéen shall con-

sist ¢f al least a dining hall. Kitchen, store room, pantry
and washing places scparately for worker and for utensils.
(21 (i) The canteen shall be sufficient lighted at all

fimes whon “mY person has access to 1t,

principal employer - with--*

Ay lm' . , >‘ +\ LN
Hlsqmre metre ‘for each’.person’™ -

SR !,\‘r;mlw_'l:.dfv".. - T
e e O NS

&f‘



material and
washed at least ore i ey

~ i
44, Aocomry i

.
45, Equipment in

)
(i) The Quor shad e Mands e oihoend .1‘.1;‘-.:1\'i0u$
1 insiiv wally shail o i washed 27 colour-

provided that i side walls of (qve kitchen shall  be
\ime-\mahcd evet . bostd noniin.

frers o the caatet Shptt e m:\im;\ined

03y (i) fne i
it clean ared conibE conditon.

Sl be eairied e I suitabte covered

(i) Waste Vel
1o cause

drains 20l Shatt ot 2 atluwed W0 qeouiinlate sooas

4 musance.

i) Suitble o pepements ~aall e aade for the collec-
tion and dispunit ol carbage.

Lo e hedi 11 The dining hall
GUa ume at el 3 per <2t of the

chall .iccommod:
contract labour sothing a2l

(2) The flonr ainit of the dming hatl, excludiog the afed
occupied by th service wountet il oany {urniure except
lables and chai Shall be not ess dutn one square metre pef
dinner to be acoommodated s presciived in sub-rule -

3y A _p-ulivn of the dining hall and service countel
shall be pamuungd and roserved fun woinen workers, 0
proporuon 1o thar number.

(i) Washing phaese? for womei <hatl be sgparate and
screened 10 seette privacs.

) Sufficient tables. stools. chattn oF penches  shail be
avaitable for the pumber of dinners to be ;:ccommodated
as w'cscnbcd i snierule wio. .

_ in w':L'-:;L—-iI) (i) Toere shall be
prO\'}ded and  maintained antcaent utcnisiis. ciockery, cutlery,
furniture :}nd any other eyuipment nccessary  tor the efti-

cient running of the vaaiesi.

(i) The fuwatwre. wiensits aml otet equipment shall be
maintained 10 Jennoand hnsenic conditici.

(2) ) Suitable clean ciothes 08 the =mployess serving
in the cantcen shall also be provided and maintained.

. Gi) A -service counter, if provided, shall have & top ©of
smooth and impervious materials.

(iii) Suitable facilities including aa adequate supply Of
hot water shall be provided for ne cleaning of tensils and
equipment. -

"\40. Food wuiis io be served.—1he food stufls _and _other
items to be -served iR the canteen” shall- te 1o conformity
with the pormal habits of the contract labonr.

/

~/47. prices 1o be displa_w-d.—Thc charges for food” stuffs,
heverages and any other ems served in the canteen shall be
bascd on h profit. no-loss and snall e onspicuously dis-
piayed in the <anteen.

\/48: Canteen 1o Tuil on  no-projei no-ioss basis.—In
arriving at the prices of Toodstuils and other 3rticlcs..served
in the canteel. the ioilowing ltems skaui not be taken into
consideration as cxpenditure. namely = —

(a) '\!'he rent for the building;

{b) the c_leprev:iation'and mainte -nance charges ~for- the
puilding and equipment prov ded for in the canteen;

{cy the cost of purchase, repairs and . replacement’ .of
cquipments including  furnit ute, crockery, ©Cu erv
and utensilst

td) the water charges :u;d othe r charges incurred for
lighting and ventilation;

te) he interest o0 the amount . spent on the provisions
and  maiptenanse cf fnrmtire and cquitpoient provided for
in the canisei.

/

~, 2’ ; ) .

49, Beoks o vitte s andreorste ns of the canteen.—1he
pooks Or aceouiis < 1 rovisters and otiner documents used in
connection with the running of the vaniesn shall he produce

Ul dt.'[‘ﬂilﬂd 0 an snector. re
- -
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{ParT 1lI—-SEC. 3
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R
~S0. Audit of the accounts of ‘the can:ezn::——‘l'-hen'-accoun'ﬂ
pertaining 10 the canteen ohall be audited once every L
months by registered accountanis and aud‘i§ors, o
. . TANLS e e @ ML R ’

. provided that the Labour ‘Commissioner may approve ofa.,
other person to audit the accounts, if he is satisfied .that: it
is not feasible tO appoint a registered accountant and auditor
on view of the «ite or the location of the canteen.

|, Latrines.—latrincs shall be provided ‘in every st
lishment coming within the scope of tne Act on the follow-
ing scal_e,_namc\y. e

(a) Where females are cmployed, there shall be at least
one latrine for cvery 25 females;

(b) Where males are empléya_l, there shall be at le;st 6n~:
latrine for every 25 males; .

Provided that where the number 'oi.m'al‘os or 'fermales ex-
ceeds 100 it shall be sufficient if there is-.0De+ latrine ‘fof
every 25 males Of females ds lne. case may be, uptc the
first 100, and one for every 50 thereafter. ] ]

%2. Privacy in la;rincs.-—Every Jatrine s[:all under
cover and 'S0 paninoned'off as to sewuie privacy, and sholl

)y a proper doof and fastenings.
53. Notice 10 he displaced outside latrines. -and -uri e
(1) Where’ workers of’ th' scxes™ 8¢’ e_mpoyed ther all
be displayed outside each “block of latrine* and urinal " ¢
notice in_the language W erstood by the ma; of tht
“For men only” or “Tor women only” as the cas’

workers
may be.
o, . I g e s 0
2y The notice shall also bear the figure of a man or €
a women, 25 the case may o¢.

54, Urinals.—There shah’ be ht.least one urinal for m?
workers upto 0 and onme for fcmale workers upto 50 ¢t

ployed at time.

provided that where the pumber of male or femalc Vit
: exceeds: 500 it shall: be sufficit

ay ¥
if there is on¢ urinal for.every 50 males oOr females’ W
the first 500 and one for every 100 males Of females

part thereof.

latrines and unnas shall be conveniently- sit08 and-
sible to workers at all tines at \the y l}shment. ,
BN RHA R P41} ‘

lighted and shall be caintained in 3 clean and S0
conditions 2t 211 time.

. i) Latrines .and urigals ‘other . a8 thése -connected”
‘a-flush:-sewa systern-shall’ compiy with the requiremer:

yub\ic_healt_h authorities. .
56. Water —Water shallbeprov:ded by the mean

tap of otherwise sO also be convenienly accessible in OF
the latrine and urinals.

\37. Washing facilitiés.—'—(l) In every -.Vesmblis'

coming within e scope of the Act, adequate and &

facilities for washing shall be ;i\'ovided.angt rmaintais
o

the use of contract labour emp! ﬂed.theregn.,
G S50 wa o RS AT
(2) -Separate - @ ! $ f

facilities: -

2 ———————

(3) Such chiliti&fshall" “be. conveniently accessibl
shail be kept m‘dqan’?anﬂ"hygienic.‘ condition ...

/. ceei L T, wY 05 233
%8 First,.oid boxag“%?&bw oratn
o the scope of thezAeh g ghall D& ed" an
tained 50 3310 be® Teadily! accessbiE .4 , alt®
a0 first boxes~at-the Taie ot $# B b0
150 contract labour or-part-

\/59.rI}w'ﬁrsf.'aié--boxe—(-nn'mM bo
distinetively” -marked withr redt ;rw\omfa white
and shail contain the tollowﬂzreq}npmenlrmme\y-
RS o . tap . comb A o.-,-_,_.y
A. For esmbhshmens..in b
jabour emploved does ot exceed ‘GEY- -

T provided for the use of male and female workers-
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_:_ Each first aid box shall contain the following cqripments :—
(i) 6 small sterilized dressings.
(‘i.i)‘ 3 nlre_diurm' size slefilized dressings.
(iii) 3 larg'e' size sterilized dr:ssmgs.
(iv) 3. large sterilized burn, dressings.

(v) 1 (30 ml) bottle containing & two per cent alco-

holic solution of iodine.”

1 (30 ml.) bottle containing salvolatilc having the
‘d%sgl and mrogie"oi administration indicated on the
a C. i i M o bt : -

(vii) 1 snake:bite lancet.
(i) 1 (30, gms) bottle of potassium, permangapate.
. - ¢l =

L)

(vi)

(ix) 1 pair_scissors.

(‘x‘)‘ 1 copy of the first nid leafict issued by ihe. Director
General. Factorv Advice Service and Trhour Insti-
tute, Government of India.

A'h‘oﬂj‘c, containing 100 tabicts (each «f 5 grains)
of aspirin. * : ’

(xii)v Ointmc‘nt for burns.
(xiii) A, bottle, of suitable surgical antiseptic solution.

(D).

B. For cstablichments in which the number of contract
labdur ‘exceeds ' fifty."” ’ ) :

Each first-aid, box shall contain, the following cquipments :.
(i) 12 small sterilized Jressirgs;
(ii) 6 medium size sterilized dréssin:g
i) '
(iv) 6 large size sterilized burn dicssings;
(v) 6 (15 gms) packets sterilized cotton weol;

6, larpe, size. sterilized dressings:

(vi). 1 (60 mi.) bottle containing two per cent alcoholic
solution, iodinc;
(m) 1 (60 ml.) bottle containine salvolatile

dose ‘and mode of administration ndic
label; - .

taving  the
2d on the

(viii) 1 roll.of adhesive plasters;

(ix)'A snake-bite lance;

('x) 1 (30 gms.) botile, of potassium  permanganate
crystals;

(xi) 1 pair scissors;

(xii) 1 copy of the first »id leaflet jssued bv tie Director
General Factory Advice Service and Tibowur Insti-

tute, Government of Tndig;

A bottle containing 100 tablets (each of 5
of aspirin;

(xiii) grains)

(xiv) Ointment of burps;
(xv) A bottle of a suitabic surgical antiseptic sclution.

(2) Adcquate arrangement shall be made for
recoupment of the equipment when necessary.

immediate

- 60./Crmlcnr.\' of the first-iid-box.——Nothine except th: pres-
cribed contents shall be kept in the first-aid-box.

!\G{ Charge of the

first-uid-Fox.—The  first-iid-tov shall
be kept in charge of a sepurate responsible person who shall
alwavs be readily available during the working hows of the
establishment.
. e
\'6/2. Trained persons 10 he in charoe of frariid-hox—
A person incharge of the fiist-aid-bex shall A person

trained first in treatment. in cetoblicnment where the number

" of contract labour emploved is 150 or more.

CHAPTER V1
K WAGFS

/
3. Fixine of Waees period.-- 7
paiods in respect of which wag?

> contractor <hzll v owaee
eIl be payeible.

it p S,

" _ore the expiry. of, the seventh day and.in other,

\/({4 . The Wage period not to cxceed one month.—No.wage
period shall exceed one month. o

‘-/"/65_, The wages of every person emploved at contract 1ab-.
our in, an’ establishment or, by a contractor where’ léss” than_
onc thousand such; persons. are cmpioyed shall be paid ﬁ

-

fore’ :he expiry of tenth day after the last day. of, the” wagg,
period. 1 respect of which, the, wages are payable,”” 7. "7
\ _&6. Pavment of wages to a worker on termination of his

mplovment.—Where employment of any. worker:.is’ termi-
nated or on behalf of the contracter,. ‘the. wages:-earned
by him shall be paid beforc the expiry of the second, work-
ing day from the day on which his employment is, temi-
nated. . T

67. Paveient to be made on a warking day—AU pay-
ments of wages shall be made on a working day at the ri
premises and during the working timc and date notified i,
advance and in case the work is completed before the expiry:
of the waee period . final payment shall be made within 48
hours of the last. working day. ’

68. Wapes 1o bc paid directlv to the _worker.—Wagei
due to every worker shall be paid to him direct or to. other;
person authorised by him in this behaif.

69. Currency. of payment of wa;-r:.s.—All wages shall be
paid . current coin or currency. or in both.
70. Deductions from wages.—Wages shall be paid with-

out any deductions of any kind except those specified by the.
Administrator by general - or special order in. this:beBalf--or :
permiissible under the payment of Wages Act,
1936). :

71. Notice.—A notice showing the wage period and. the
place and time of disbursement of wages shall be _displayed .
at the place of work and a cony thereof shall be sent by
the contracter to the Principal Employer under acknowledge-
ment.

72, Presence of authorised representative of the principal.
empliver—The principal emplover shall ensure the pre-
sence of his authorised representative at the place and time..
of disbursement of wages by the contractor to workmen. It
shall be the duty of the contractor to ensure'the-dtsbm'se-
ment of wages in the presence of such authorised represen-,
tative.

73, Entries to. he mdde in'the register of wages.— -
authorised representative of the Principal employer. shall:.
record under his signature a certificate at the end. of  the
cntrics in the Register of Wages or the Wages-cum-Muster
Roll. s the case may be, in. the following form: °

“Certified that the amount shown in column No.
has bween paid to the workman concerned in my. presence.
on- —--- at .

CHAPTER VII

EEGISTERS AND RECORDS AND COLLECTION
STATISTICS :

74, Register of contractors.—Every principal _employer
shall maintain in respect of each registered establishment 8
register of contractors in Form XII. .

7S, Revisier of persons criploved —Every éo_ntraCtor shall
maintain in respect of each regisiered establishment where
he emplovs contract labour a register Form

76. Employment Card.—(1) Every contractor shall issue
an employment card in Form NIV to each worker
three davs of the employment of the worker. (2) The card
<hall he maintained upto date, any changes in the particulars
entered therein;

77. Service Certificate.—On  {ermination of .emp\oyment
for anv teason whatsoever the contractor shall issue to tl
workman whose scrvices have been terminated 2 SCIVICe
Certificaie in Form XV,

ke e -
g e
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——ar -

maint

1rd the

ot ot the nearest cop enic e ding within lbc precincts of !b‘
EEI Leplace vt o plie sithis a radius of  three  kiloe

H1S

there- (2) Such rewivters shall be maintained legibly in English .
o o or Guiarati. .
thove Acts 13) All the oo

o bhe

wters and other records shall be . pre-
werved 1n uiigitad for a period of thice calendar vears from
e date of I.m Cniry l‘nrcm

14 All the reozisters record and notices maintained under
the Act or rules shall be produced on demand before the
Inspector or any other authority under the Act or auy per-
«on3 authorised in that behalf by the Administrator,

(3) Where no dJeduction or fine has been xmposed or no
overtime has becn worked during any wage penod, a ‘nil’,
- entry shall be m.\de across the body of the register at the
Advances. end of the wage period indicating alsg in precise terms the
wage period to “which the “nil' entry relates, in the respec-

i2) in ' ,"j\"”.ﬂ’\-“,“:”:" ' tive registers maintiined in Forms XX, XXI and XXII res-
e ) S OPrOMISiN . pectively.

(a) Ev “hiter Rell Register
aed a 4 Form XVIT res- 31. Norices.—(1) (i) Notices showing the rates .of wages,
poctivety. hours of work. wagc periods, dates of payment of. wages,

name and addresses of the Inspectors having jurisdiction and

va.mJ hat WM ages regnter in date of payment of unpuid wages, shall be displayed  in
Chat e contractor  where English and in Gujarati and in conspicuous places at’ the
establishment and the work site by thc principal employer
{b) Where th:r w . or more the or the contractor, as the case may be.
oatracior i o SN o the workers (ii) The notices shall be correctly maintained in a clean
ot Jeast a Jdan ri AR and legible conditicin,
(¢) Signature ot i mpreien vy ovorker on {2) A copy of the notice shall be sent to the Inspector
the registcr o wa - saectmemit o rollas s the case and whenever any changes occur the same shall be: com-
\h il he o atins vieeing shall o be municated to him forthwith.
Nuoch L coniefoT or his repre-
RUitie T and tal cenresentanve 82. Return.—(1) Every contractor shall send half yearly
',h: arincipal 1o - iale T3 return in Form XNXIV (in duplicate) so as to reach the .
i} Cmace or loss Regis- Licensing Officer not later than 30 days from the close ot the r
@) The register O e mmiptained half year. ;
ter of Zres 1nd R s e L maintaine l
by every copiracor o Terms VILOUNE o NI Note :—Half year for the purpese of this rule means “3 :
svely, period of six months commenciig from the 1st .
oy A iatned v January und 2nd July of every year”.

IR

COMIRCIOT
nd wages

79. Display of uf
contractor shalt di

anmber of

2) Every princifal employer of a registered establish-

'ncnt shall send annually a return in Form XXV (in dupli,

. cate) so as to reach the Registering Officer not later than

the 15th February following the end of the year to whxcq
it relates.

n
pitid far O
v2ound che rules.—FEvery
of th: Act and ruies n
nspiceonis and  convenient

. -

1 :
Fnglish 1“}:’ ;':(1 2ace  of  empivvment * = B3. Collection of any mformatlon.—(l) The Board.
nlace lf‘- ' Cm- and lewible condi- " Committee. the Labour Commissioner or the Inspectur of
1 m’('l .":hurm" i he n suc! . mav ke approved - - any other authority under the Act shall have powers to call
iion. v‘j-\ rﬁisl CE Lapon, for any information or statistics in relating to contract
by the Commr ] ) . lubour from any contractor or principal cmployer at. -any
Q0. Plice of regivters and ciher  condss (1 Al j““;\sj time by an order in writing.
ere ird ether T raquired ‘o he Mhintained under the \ : : .
ters e e maintainct amntoe and uptodate. {2) Any person cailed upon to furnish the information
j;\n‘& “,':‘i“'s Atheraice srovided for il Pookepr at an office under sub-rule (i) shail be legally bound to do so.
FORM 1 -

\polication fur Bagttration ar s

[See Rule 17 (1) ]
1.lunent Emploving Contract Labour.

“ame aad engion of the Establihmest

Postal address of the Eata hlishment
Lindustrs, maufacture or octupation carried on in the establishment.

Tvpe of businzss, Tax
Full ame and address of “he Prinvipal Empleyer (furnish father’s name in the case of individuals).
Fall neme and addrese o0 he Mantaer, or persen responsible for the supervision and control of the establishment.

particalar of contractors o wit lbour t—

urc 0 Wark in which con-  Maximum number of contrdct Estimatcd date of terminstions.
st aabeur is emploved or is labour to be emploved on |, of cmploymcnt of Ccnltagl, v

to e employed& any day through cach con- i labour.. ,
tractor . . -
o 3 7
2 %
¥
L+
9
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* 7. Purticulars of @

(N o the Trossury, Ameunt and Dated -
. sy dsolire tht e parscaiors sven b i i best of my knowledee and beliet.
Principal
Seal and;
Officc of the 4
Date of receipt of applicaticn. \
: Sigmature’  of
FORM II

e S [See Rule 18 (1) ]
No.. - = -

Union Territory of Dadar and Nagar Havcli

Offic: of the Ragistering Officer N

A ceriificate of Registeration containing the following particulars is hereby granted under sub-secticn (2) o!‘
tract Labour (Regulation and Abolition) Act, 1970 and the rules made thereunder, to

R Nature of work cacried on in the Names and addresses  Naturc of work in Maximum number
Bstablishment of the contractors  which contract labour  of contract labour . vaat
is employed or beemployed on any
is to be employcd day through each
Contractor

- . Officc with seal

et - FORM I

[See Rule 18 2) ]
"REGISTER OF ESTABLISHMENT

Sr. Registration Name & Nameof Typcof Total No. of Particulars of Contractor and.

No. No. &date = address the business  workmen
: of the Principal . trade, directly N & Nature of
: ~-- - establish- -crployer  industry cmployed address of workin' -
: ‘ mentre- and his  manufac- - ' contfactor 3
! gistered  address  ture or ract labour labour to
occupa- - lsemgloyed be employs
. tion oris‘to be on any
which is
i carried
, T T T T T " onin
" . the
. establish-
- . ment.
! /1 2 3 4 s 6 7
-—FORM~1V - (c) Number:lnd date ok
[See Rulé 21(1)] ] s" E“‘m":‘“"
Anplication for Licence (d) Nome 2
1. Name and address-of ‘the contractor (including his 4. Particulars of contﬂnt
’ i : individuals).
father’s name 1.n case 9f in .ll ) o (a) Nature of work :
2. Date of birth and age (in case of individuals). ployed or iz ta: b&
3. Particulars of tstablishment where Contract Labour is : ment. i
to be employed :— . (b) Duration of the propc >
-(a) Name and address of the Estzblishment: p:(\l'ucu)lars of proposed
A . ending F
4 H f business, trade, industry, manufacture or . .
) o:cfpa(t)lon which is carried on i the establish- - {¢) Name and addrm of - the A
meant; Contractor at the work:site.”
2—118 GI/77 L



.in my establishment.
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(d) Maximum No. of contract labour proposed to be’

cmployed in the establishment on any date.

S. Whether the contractor was convicted of any offence
within the preceding five years. If so. give details.

6.. Whether there was any order against the contractor
revoking or suspending licence or forfeitng security deposits

in respect of an: rhcr contract. If so. the date of such
order.

7. Wl';ethcr the contractor has worked in any other estab-
lishment within the past five years. If so, give details of
the Principal Employer. Establishment and nature of work.

8. Whether a certificate by tie Principal Smplover iam
Form V is enclosed.

9. Amount of licence fee paid No. of Treasury Challan
and date,

d 10. Amount of secunly deposit Treasury Receipt No. and
ate.

Declaration.—1 hereby declare that the details given above

- are correct to the best of my knowledge and belief.

Signature of the applicant
(Contractor)
Place :

Date :

Note.—The application should be accompanied by a
Treasury Receipt for the appropriate amount and a certificate
in Form V from the Principal Emplover.

To be filled in the office of the Licensing Officer Date of
gecelpt of the application with challan for fees/security
posit.

Signature of the Licensing Officer

FORM V
[See Rule 21(2)]
Form of Certificate by Principal Emplover

Certified that 1 have engaged the applicant as contractor

I undertake to be bound by -all the
provisions of the ContractLabour ( Regulation ‘and  Aboli-
tion) Act. 1970, and the Contract Labour (Regulatiow and
Abolition) (Gujarat) Rules. 1972, in respect of the employ-
ment of cuntract labour bv the -\pphcam in my

establish-
ment.
Place : :
Date: -
Signature of Principal Emplover
Name and address of Establishment
FORM VI
[See Rule 25)
Administration of Dadra and Nagar Haveli.
- Office of Licensing Officer Silvassa
Licence Ng.
Dated
Fee paid Rs. Security Deposit
Paid Rs. R

LICENCE
Licence is hereby pranted 1o

under section 12(2) of the &entract Labour fRegul
Abolition) Act,

Annexure,

ation and
1970. subiect 1o the conditions specified in

‘The 11'.:cnce shall r‘emmr m force et
1 Lre e ctm——

Date IR, 13

Signature and seal of lhe Licensing ‘Olificer *
: Remewal (Sec »rllg.”)
Date of Renewal A

Fee paid for renewal
Date of Expiry
1

2 - .
3 .

C e e

Signature and Seal of the
Licensing ‘Officer

2 The number of ‘workmen ¢ “employed § >ONity
in the establishment shall pot on any day,

3. Except as provided in the rules the . fess-paid:-ifiog ~the
grant or as the case may be. for renewal of. m%&?ﬁ’m
be non-refundable.

4. The rates of wages payn.ble 10 the - wor g
tractor shall not be less:thap the ratu pregk
Schedule of emplo it
1948, where applicable, and\zwhere the rates Bave:
by agrccmem, settiement or-award, not leu;,“ i
fixed. :

5. In cases where the workmen employed by tho
perform the same kind of work as the %

employed by the principal employer oftho :
wage rate, holiday hours of work others
service -of workmen of the- contractor s 53
as applicable to the workmen directly - emploiel*h
cipal cx{lployer of establishment on the same:pf &l
of worl

Provided that in the case of any dlsagtpemt wih :
L typeofworlth;suneshzllbed .
_decisioft "shadl -

f “ser C
uch as may be -
Labaur Commissioner.

1. Tn .every establishment: ﬂhere 20 or:moye,
ordmanly employed as contract labour there
vided 2 rooms of reasonable dimensions ‘for
their children under the age of six years. €
rooms would be used as a -play room for
the other as bed room for the children.
the contractor shall supply- :
in the play room and sufficiesit number of:
in the sleeping room. The standard of
maintenance of the creches may be such as
fied in this behalf by the Labour Commissioner.

8. The licence shall notify any change in the number of
ggirkmcn or the conditions of _work 1o the _licepsing
Cer.

FORM VII
[See Rule 29(2)] - T
Application for Rencwal of Licence =~

1. Name and address of the contractor.
Number and date of the licence. o

- Date of the expiry of the previous licence. . o

Whether the licence of the contractor was S\lsmnded/

R T

e

_,
(2]

] é.n w1
,..

iy
Numbher and date of the treasury recelpt endﬂed.
Place :
Date :

w

Signaturce of the Licensing Officer
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FORM VI _(b) Type of business. lrade. industry, xmnufacmre or
1Sce Ride 32023 gx?;tpa“on which is carried on in the utabllsh.
Application jor Temporary Revistration ¢ Esiabdliients . T f inci
T R e e () Name and addres o ihe Princpal Eaployr
, S 4. Particulars of contract labour—
1. Name and location ot tiw kstablishaeni. (a) Nature of work.in which tract: | bo
N ich con
2. Postad address of the Esablishment, employed in the establishment. oo s 1o be,
3. Full name and  address of the  Principai  Employer v) Duration of the PrOposcd contract work—
(furnish father’s name in the case of indisidualy. (Give particulars of proposed date of commmcmg
4. Full name and address of the Manager Droperson os- and ending). ' .
Fonsible Tor the supervision und control of 1he establish- (¢) Name and adress of the Agent or Manager of
ment. contractor at the work-site.
5. Nawure of work carried on in the esiaiblishment. (d) Maximum number of contract. labour proposed.ls
6. Particulars of contract labour. be employed in the establishment on any day.
5. Whether the contractor was convicted of am ow
A. Nature of work in which contiuct iabour xs to within the preced dmjhy‘ -
be cmployed and reusons for urgency. 6. Wh mp ing five years. d X so, Fi‘ ) )
. ether was aay or y . ots .
.. 7. B. Maximum.number of coniract fubour to be em- . 'woking_ or susped;;g ns¥ng o:'f:" " noorily - s e
ployed on any day. in respect of an carlier contract, if. 50, tho ' dite . off wael -
C. Estimated date of termination of smplovment of order. ST
_contmcl labour. i 7. Whethelx;“;lwlhcomractor has worked . (o
7. Particulars . . crossed ishment wit| e past five years.
oraer ncllm of treasury Receipt or the crossed postal ‘l::rkprmqpﬂ Employer, Establishments
el s - . oiad
N hamby declare ‘that the - particulars given .xbove are true (g Am ofw fe
- \_grbes& of my Lnowledge and belief. e — or ;lke“‘ m %er No. and
Principal Employer Amount of s3du deposit—
. . Seal and Stamp postal order No.” and date.
‘rinl;e and date Kf rgrcenpe_ of 1 hereby declare that the- particulars:
applcatxon wit reasury to the best of my kn9wlcdge and beli
. .onr  the - .crossed . e
Postal order: - " “Place : T ‘
L Date.,:
Y Office of the Rogistering Officer
: o (‘l'obeﬂlled'ﬂ’g'b‘omce of thm -l i
FORM IX Date of receipt of application o
- [See Rule 32(3)} with challan of fees/security .

Dute of Expiry
'I‘EMPOMY CERTIFICATE. OF' REGISTRATION

-""Noh 3 . - . Dm;-....'.-..... .

GOVERNMENT OF GUJARAT
Office of the Licensing Officer

- A Tempomv Centificato. of Reulsmuon eontaining the

18- hereby under sub-section=(2)-
Iie Contract’ Labour (Regnmionf N
Alt;.1970; and the rulos made thmunder,

1. Nature of-- work cauwd on . atabllshment
2. Nature of work in “which conl s i s em-

ployed.

any-. day.:

Seal

FORM X
[See Rule 32(2)]

Application for Temporary Licence

1. Name and address of the contractor (including his
father’s name 1. .ase of individuals) :

2. Date of birth and age (incasc of individuads) :

3. Particulars of Establishment where contract labou
to be employed—
(a) Namc and :uldrcss of -ths E.stabllshmcnt

rois

.t

3. Maximum number of oomr-\ct labour to be cmployed. | i

'.Othcr parﬁculars relevant to', the empioyment of conr

Signature of Registering Oﬂicer‘
with :

deposit.

Licence is hereby granted to R
secnon 12(2) of the Contnct Labour. (R

n)- Act; 1970 sub)ect to tl”
S oxoonda- ‘

Date :

The Licence is subject to the following m
1. The licence shall be non-u-ansfeuble.

2. The number of workmen ¢ l?loy;gt' as coatract E‘z‘;
on any g

-

in the wtabhshment sha
exceed—
3. Except as provided in the rule the fees pald for the

grant of the licence shall be non-refundable.




Y

~Z7 The rales of wages payable lo tnc workmen by the

- - contractor shall not be less than ths rates prescribed
for the schedule of employment under the Minimum
Wages Act. 1948. where applicable. and where the
rates have been fixed by agrecment. settlement or
award, not Jess than the rates fixed.

5. In ‘cases where the workmen employed by the con-
tor perform the same or similar kind of work as the
workmen directly employed by the principal employer
of the establishment, the wages rates, holidays, hours
of work and other conditions of service. of the work-

FORM XII

- ~ [See Rule 74) L
REGISTEROF PARTICULARS OF CONTRATORS

1, Name and .address of the Principal Bmvloy:e

2. ‘Nam: and address of the Establishment.. V. .............

e g vyt

. men shall be_the.same as applicable .to (he-y .
directly employed by the principal %ﬁ' >
establishment on -the ‘same or similar k o work.
Provided that in the case of any disagreement -with
regard to the typé of work the same shall be decided
by the Lphour Commissioner whose -decisioms shall

- be final. (< o

-6. In other cases the “wage rate, bolidays, "hoRis
and conditions- of service of the- ’
tractor shall:be such as may be
by the Labour Commissioner.

-

o

..............

"Nature of work-on

*-Sr. Name and address of
No. contract .

contragto r

Location of-contract
work

-1 2 ) 3 4
o FORM XIII :
-
[See Rule75] '
REGISTER OF WORKMEN BMPLOYED -BYYCONTRACTOR ' - -
"o Nameand-address of CORMIACIOr . : v . .va .. ...« s ev s 2010 00 TN AN wldXess BT estabifihmont i Ainter whig ™ B
“ R . i -oomraei"i?&;;ﬁd on;... " ,
ture SAUTOM OF WOTK .+« v v eeeeneen e ivenaianas “Name-and addiess of Prind 6
L. Natwandlocatlonofwork. opuop e e - NemeRnd adipep O P RN, . o
Sr. ‘Name and surname  Agc Father/ Nature  Perma- Pxoumt :‘"'Siﬁh.tnrc Dafe.ol
No.  of workman and Husband's of cmp-  nent address of thumb terming-
sex names  loyment  Home impression tion of ™ -
Dazsigna-  address of work- cmploy--. -
tion  of work- men ment .
! . ; - o men .
.y e LAl d T evillage
. &
Tehsil/
Taluka
. &
District) ha
' 2’ 3 . 4. s . & 7 3 9 10 1 12
-
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P

. co : : - FORM XIV T ,
o - S {See Rule 76) ’ ' : b‘,
EMPLOYMENT CARD

R R B S
Name and address of Contractor.............. s Name and address of establishment injunder which -comtzact

Name of work and location of work ... ..5 1SCArTICd ON o.oiviriiieeiiiaanaeann PPN

Namgc and address of Principal Eployer. . .vvvs.u s swianens

Name of the Sl. No. in the
- workman © Register of /
workmen

cees mo mmeo= o= - employed

of emp- Wage rate Wage Tenure of Remarks
cnf/~ (withparticulars  period - employment

tio _ of unit

in casc of

piece~work)

-f'gimw G

5

. S L
1 2 4 5 6 7
s e
‘ " FORM XV
" 4See Rule 77)
) SERVICE CBRTIFICATE - o
S H L .
Nams and addresso of Contractos. ............. T TRRIT _Name and address of establishment in/vidagsy
" ) . . ‘ AT . e .wrrietionli*.‘-”'.—"'ki-‘. e eh ST S e e ers e S :"
Mature and Jocation of Work . ... Name and address of Principal Ensployer. .. . .
— . R iy = P e - e B hnain i ot SR m—
Name and address of the workman.. ... .. e
AgeOrDato Of BIrth. . ..o uv ot ien et ’ .
Indentification Marks. ... ... o e
Father’s/Husband’s name. ...... U e o
Seriai Total period for which criployec Nature of werk due  Rate of wage (with
No. — A \ PO particulars of unit in
From To casc of piecc-work.
] 2 I 4 oL 5 .6




R

N i cidre e ol Contractos

Sortre il tosion S sork

hOoaovdL

)
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AL JUNLE T8,

FORM XVI

[See Rule

78(2) (a )

MUSTCR ROLL

Name and address of

is carrted on

Name and address of Principal Employer

estabhishment injunder which contract

Forthz monthol.......... ... ... ia
Scr‘mj‘ Nanw nyf_‘:'“,)r'r(n]ill\ father v/ Husband's Sex Date
No- name .
- 1 2 3 4
! 2 3 4 ) 5 6
- - o - v
’ ' FORM XVII: )
' [See Rule 18(2)(a)] . N
REGISTER OF WAGES
.............................. Name- and address “of embluhmnnt immm
.............. Namandaddmao{pnpc}pulnmplow ‘_\
. Wage penod :Monthly.............. Ceastmeraraeeaaetosan .
Sl No.inthe  Designation/ _ No, of Say§:worked. Units of work-doms- Daily.cateofs wages/ .
., Register of nature of = ? W o . )
Workmen Work done-. S .
1 2L 3 . 4
- ‘.l; .
Amount'of wagcs carned Cash total Net amount
A . . paid
= Basic Deargess , Overtime other l.p '
—'gage ’ allowance payments
(nature of
payment to e
be indica-
ted)
8 9 10 11 12 13 14

B S

RS =1
4
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* ~ FORM xvII
1500 Rule 78(2) )
FORM OF REGISTER F WAGES CUM-MASTER-ROLL
Name and address of Contractor ... .. Name and address of establishment infunder which contract

ITRer Y o o B | VA LR

Name and address of:'iriﬁéiﬁal Emplc;ycr ........... e

ture and location OfF WOTK .. ..o ot Wage period Weei:ly from.......... TO. . ieviivnien

S. No. in Register of Nams of work-  Designation;  Daily attendance/units worked Total atten-  Daily rate of

workman man naturc of - dancefunits  wages/piece rate
: work 12 3 4 5 :-of work done o AN
Y 3 4 6 7
Amount of wages earned Total Deduction Net amount Signature/ initigls “or - Cop~
- A N if any (indicate paid thumb impre- tractor or his re-
Basic Dearaess Overtime Other nature) ssion of work- presentative
wages allowance (Cash man
payments
(Nature  of
Payment
- _to be
indicated)
oot 8 T 10 1 12 13 14 15 16
FORM XiIx S :
{See Rult 78(21 (b}
WAGES SLIP
Name and address of CODLTACLOT ......... . oouneiaern e For the Week/Forinight/Monthending. ......... e erennmeeees .
Father's/Husband’s name>................. ... e
Name of the WOTKMAN ... ovii oo
Nature and location of work ... ... .. . .
No. of days No. of unils Ratc of daily Amouant of Gross wages Deductions il Net amount of
worked worked in wages plec. overtime wages  paymable any wages paid
casc of picce- ratc.
rate workers
1 2 K 4 5 [} 1
B . Initiale of the Contractor or

his rupresentative.

~—~

' _ . . (B
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PR AX

v
oo e N TR DANMAGE OROLOSS
Ny T Seear, et addes oo sl imase infuader which contract
S e AT AP e
St 2 ressel Primerna! Brontenor oo e
S ! Gne of Amoum Dute of recovery Remarks
[ : on ol deduc- - ~
v S ' : 1 whose ticn First Last
B : ~reuence imposerd insial-  instal-
) X workman's ment ment
explana- :
‘ion was
heard
N 9 10 11 12 13
- .
. . vy
4
* ! .
e i -~ .
R -~ u‘q--'é:r‘—-' T st E
FORM XXI
{See Rule 78(2) (d)]
REGISTER OF FINES
Nanie and address of CoORtractor ... ... Name and address of establishment injunder “which contract
iscartied on........ .. .. i,
Natare and losation of work ... L. e Name and address of Principal Employer.........coovvveunsn
Sl Name: of work- Father’s/  esiyna- ActzOm- Dateof  Whether Name of  Wage Amount Date Remarks
No. man Hushand™ f1on, offence  workman person periods of fine on which
amm:  Nature K showed  inwhose and "’ imposed fined
of Emp-  finc cause  presence  wages
lovm:nt  imposed against work- payable
fine man'’s
explana-
tion was .
heard
] b 3 4 R " 7 8 9 10 - 11 . 12
-




be GA?b’I l

3

pPant 111—=Sec.

B or INDIA, JUNE 18, 1,1!7 (IYAISTHA 2.&

I ()RM )\\ll
1See Rule TRQ2) (d))

18993

REGISTER OFF ADVANCES  ~ ‘ !
Nagge and addiess of Conragior e . Name and *{CSS of cstablishmept infungcr which ccnfrect
peCar1ied Ofle aqoroernrrrernteee i vea g Lyoes
i e and Tovation of wotk o Name and addoess:gt rincipal Emplaygr. .- - .. eeeede ‘
2N . : <
. i - i 1
- e e - e o e S AT T T e s o e ¢ 1 - . v "y n N .
8. Name iather's Nature Date and  Purchase(s) ., B Daic & ' D_alﬁ'l [
N name or of emp- amount of  for which %, 3 amount which last ooy
Hushand's  loyment and advanee advance ments - of Ch instalment B P .
name Designa-  Wages given made ] instal- | . repaid .
tion payable 1 ment | .
. repaid ;
* - s AN
o e - ‘
| u 3 4 5 0 7 8 9 10 11
LS UL SR : Ao
{ ; |
| v
! 1 .
i
i
t
FORM XXIl _
{See Rule 78(2) (€)} . T, SH
REGISTER OF QVERIIME T : ; o
Name and address of COMEACLOT « o e voearemrme e smeeene Name and addrcss of csmbluhmenl in under R act
is carricd on el b
Rature and 1ogtion oF WOtk .oeeee e Namc and address of Pnncnpal Employer atd o
—;r_ Name of  Father's/ Designa-  Dale on Total Normal Overtime OVerhmc Dateon Rimarks
Nao. workman  Husband's tion/na-  which overtime ratc of rate of earnings which
. name * Aure of  owertine worked or  wages wages overtime
“employ-  worked production ; payment -
© ment in casc of 3 made - -
piecc-
rated
LT TR 4 5 0 7 3 9 10 11
N |
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FORM XXI1V (ifii) Drinking Water. ' R -
[See Rule 82(i)} (iv) Creches. . . )
_ (v) First aid, (if the answer is “Yes” state  briefly
Return o be sent by the Contractor o )icensing  Officer standard provided).
Hall-Yem cgling, . i
f. Name and addiess of the Contractor. PLACE : : L4
2. Name and address of the establishment. DATE : o
1. Name and address of the Principal Fmployer. CA
4. Dwtion of Contractor From ... ... To vooennn Signature of the Contractor.
5. Number of days during the hal{ year on which - : } __ __'~_
{(n) the cstablishment of the principal employer has )
worked. ..o » FORM XXV
(b1 the contractor's establishment had worked. ... .. va SN g ' !
% Sg, dle 82(2)] § .-
6 Maximum number of contiact labow employed on any T ’ i ] RS N
day during the half year. Annual Rett of Pl’lnﬂpal Employcr 5 be send to !hﬂ
Men Registering Officer. .-
[ PSP , ,
Women. .+ ... o Yar during 31st December. I
ChIMRCn . oo (1) Full name and Address of the Principal Bmp!oyer : . '
Total. oo {2) Name of establishment.

7. ti) baily howms of work and spreand over- -
(i) another weekly holiday observed and on what day
{h 1f so, whether it was paid for—-

(iii) No. of man hours of overtime worked—

%, Number of mandays worked by

WOMEH. ... e
Children. ... ... .o oo

Total. ...

9. Amount of wages paid

10, /\mounl of deduction from wages. if any —

(a) District
(b) I’ostal address
(<) Nalure of operations/industry /work camed on.

(3) Full name of the Manager or person renponsible for .
supervision and control of the establishment. . -

(4) Number of contractors who worked in the’ llblish%
ment during the year (give details in Annexure). 1 5

hl‘.’.' .

(5) Naturc of work/opcrations on which contract Iabout
was employed.

(6) Total numbcr of days during the year on whlch eonr ‘Jﬁ'
tract labour was employed.

(7) Total number of man-days worked by contr
during the year.

(8) Maximum number of workmen emplayed' di
any day during the year.

(9) Total number of days durmg the yeaf qn wh
labour was employed. "

(10) Total number of m n-days worksd' B
ployed workmen " g i

; -_l,
ectl_vo

B
\
|

Men. ..., e
(11 Charge] if anyy, n
Women. . .......coovvvinn. its locﬂtlom, 05 my h "
Children. .. ..o iue i tcrmg Officer in:the’ apphca ion for the :
T ing also the dates. ;
otal ... ’ 1
11. Whether the foltowing has been provided. Place :
o g Date :
(i) Canteen. .
(i) Rest Rooms, .
ANNEXURE TO FORM . Lo
Nm: and address of the  Period of contract  Nature of work Maximum No. of Number of days ./ Number of mndays
conteactor [t A e e ey workers employed worked worked .
From To by each contractor
B . S 4 s 6 7
. -
. ~ - 1 '
By order of the Administrator,
g >
JANAK JUNEJA,
PLACE. © Silvnssa, Secretary to the Administrator,

DATE :16-3-1977.

Dadra and Nagar Haveli,
SILVASSA.

PRINTED BY THE MANAGER. GOVERNMENT OF INDIA mss, FARIDABAD
AND PUBLISHED RY THE CONTROLLER OF runuc:moyss DELHI, 1977




